~ Counsel for the Respondents; on whom a copy o

‘.' md 3 to produce the service records of the App

South Division (Respondent No.2) is pendi

0O.A.No. 05/67

RDER DATED: 12.01.2007

Heard Mr. A. Trpathy, Ld. Couns

has already been served.
The Applicant has approached this

1 for the

~ Applicant and Mr. UBMohapatra, Ld. Sr. Standing

this O.A.

Trbunal

9% under Section 19 of the Administrative Tribunals Act,

1985 secking the relief for dirccting Re:»*pondei‘lt Nos. 2 .

give necessary direction to allow the Applicant to

cant and
continue

i the present post of GDS-MD of Damodarpur Branch

"It appears from the record that the :jplicam’s

~ representation to Superintendent of Post Offic

14.03.2006. Since the department is et to take a

Cuttack

decision

\'*f-l“:m this, we do not wish to interfere and keeping the

questwn of maintainability open, Respondent

No.2 is

‘directad'ti;;}dispose of the representation on me

it and as

pel’-.z;;,rilles.. Since the Applicant is due to retire, the same

- should be disposed of within a month. As pointed out by

R the‘Ld. Sr. Standing Counsel, the Applicant 1s directed to
~ cooperate with the department as and when required to

- ~ produce the necessary records and other necessary

O.A. is disposed of accordingly. —

ig  since
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